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about two dozen men and 
for 300 participants io 
Badminton Championship 
tbeir indignation at the 
food served to them by the 
JawaharJal Nehru Stadium; 

women offioials 
tbe National 
ha ve expressed 
poor quality of 
caterer at the 

(b) if so, tbe reaction of 'Government 
thereto; and 

(c) the steps Government propose to 
·take against those responsible for serving , 
. ub .. standard food to players and to ensure 
that good qua.Ji ty food i served to them in 
future 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT 0 YOUTH AFFAIRS , 
AND SPORTS (StiRI R.K. JAICHANDRA 
SINGH) : (a) Yes, Sir. 

(b) and (c). Government feel that 
ca tering arrangem nts in the re idential 
wing should be satisfactory. The Sports 
Authority of India has since introduced a 
system of sample chtcking and testing of 
food, besides taking further measures to 
ensure cleanliness and hygienic conditions. 

Rever ion of Depufationists to Parent 

Offices 

2500. SHRI RAM BAHADUR SINGH: 
WiJl the PRIM MINISTER be pleased 
to state: 

.' 
(a) whether it is policy of 'Government 

to revert to thejr parent offices all the 
deputa.(ioni ts who have' completed five 
year on deputation; and , 

(b) if so, whetl;let instruction have been 
sued to aU the Ministries asnd Depart-

, Olents of the Government tbat 4l1J those 
completing five years on deputation should 
immediately b reverted to their parent 
offices? 

THB MINISTeR OF STATE IN THE 
DEPARTMENT 0 PERSONNEL AND 
ADMlN]STRATIVE REFORMS AND 

CULTURE (SBRI K.P. SINOH DEO): 
(a) and (b). In the case of officers governed 
by general deputation orders, the period 
of deputation sha.lI be subJeot to a max.imum 
'of three years in all cases except for those 
posts where a longer period of teoure is 
prescribed. The Administrative Ministries . 

may grant extension beyond ~be pr,escribed 
limit uP(o one year .aner obtaining orders 
of their Secretary, i,o case where such 
extension is considered necessary in ' public 
loterest. Exten'sion beyond one year would 
be with the specific approval of the Depart .. 
men.t of Personnel and Training. 

In 1983, the then Prime Minister bad 
directed that in that all ca es of deputation 
to excadre posts which are governed by the 
general deputatioo orders, the tcnDure rules 
should be strictly applied. T~e. directions 
of the then Prime Minister bad been 
communicated 10 all Ministties/Depart .. 
ments. Subsequently in November. 1984 
the present Prime Minister issued anotber 
direC:::tive for strict adherence to the tenure 
rules. This directive wa communicated 
by the Cabinet SecJetary " to aU the 
Secretaries of the Ministries/Departments 
for taking . necessary action to ensure 
compliance. 

Fire-arm as Gifts from Acroad 

2501. SaRI RAM BAHADUR SINGH: 
SHRI C.P. THAKUR: 

Will the Minister of HOME AFFAIRS 
be pleased to s ta te : 

(a) whether there has been a sudden 
sport in the arrivaJ of small arms in the 
country from abroad as gifts; 

(b) if so, what is the quantity of sucb 
fire-arms arrived in December, 1984, 
January. 1985 and 'February, 1985 , and 
the quantity of fire·arrns arrived during 
the whole year (1984); and 

(0) if so, the reaction of Government in 
regard thereto ? 

THE MINIST R OF STATE IN rAB 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) to (c). Import . of smaU fiirearms. 
presently, is perm~ssible under (a) the gift 
scheme and (b) the Baggage Rules. 121 
customs clearance pecQlits were i sued by 
the offipe of the Chief Controller of Imports 
and Exports tiJl 1UDe 1984 for the import of 
fire arms. Relevan.,t information regarding the 
number of weapons arrived in the months 
of December 1984, January 1985 and 
February 1985 as also for tbe year 1984 is 



223 Writttn Answers 

beiog collected from tbe concerned 
authorities. 

Restriction on arms Prodctlort 

2502. SHRIINDRAJIT GUPTA: Will 
the Ministet of HOME AFFAIRS be 
pleased to state : 

(a)' whether Government had decided to 
restrict 'iirms producti n to ~he public 
sector only in 1958' 

(b) if so, wbeth r th~re are a number 
or licenced private gun factories producing 
thousansd of weapons every year. 

(c) if so, the deta i Is and the reasons 
ti)erefor; and 

(d) whether Government have a proposal 
to wind up or take over all these prtvate 
arms manufacturing unit ill the country 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFPAIl~.s (SHRI
MATI RAM DULARI SINHA) : (a) to 
(d). Governments's policy regarding manu .. 
facture of arms and ammunitio:o by private 
agencies was formulated in the light of the 
Industrial Policy Resolution of 19.56 
.According to this policy manufacture of 
arms and ammunition would be a Central 
Government monopoly. However, the 
existing units in the private sector which 
were a lready licensed for rna nufacture of 
arms and ammunition were allowed to 
continue such manufacture subject to the 
foJ1owing conditions; 

(i) revolver. pisto Is and rifle weapons 
and ammunitions used in such 
weapons are not to be manur etuted; 

the trictest securi ty precautions 
are observ,ed so as to prevent any 
diversion of the products of such 
factories to unauthorised hands; 

the operations of uch units should 
b strictly te tricted to the i terns 
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already ·rna nufac(uted by tbem; 

(lv) no expension of th~jr activities 
tbrough w;'deniog the range ·of 
their production and/or increasing 
the capacity of the items in the 
production by them is to be under
taken without the prior sanction 
of the Government of Iodia; and 

(v) the breacb loading shot-guns 
should be proof tested as p~r 
approved regulations of the 
Government of India. 

No fresh licences for manufacture of 
arm.s and ammunition were to be granted. 
subject to the following exceptiOQS :-

0) there WQuld be no objeotion to 
the manufacture of percussion 
caps and ajr-rifles/air"suns by 
private firms till this work can be 
undertaken in ordanance factories. 

(ii) there would be no objection to 
licences beina iS6ued to private 
partie for the purpos of re
pairs of arms and ammunition 
and farbications of . components 
and parts of such articles for tbe 
purpos~ of carrying OUt such 
repairs. s bject to the conditions 
tbat such .components jparts etc. 
are not · manufactured for the 
purpose of, or utilised for 
~ssembl~~8 into complete arms/ 
ammurlltJOn. 

Oovernment of 'India are the authority 
for the manufacture of arms and ammuni .. 
tion, t:>ut the State Governments are ~he 
authority for renewal of tbeir licences. The 
Jist of private manufacturers is given in 
the Statement attached. 

There is no .proposal at present to wind 
up or take over the private arms manu* 
facturing ullit in the country. 




